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J 	in the scale of Rs.950-1500 before considering the next category as communicated in the impugned order dt. 15.10.91. 

This O.A. is similar to O.A.No.44/92. The facts and 

the issues concerned are the same as in O.A.No.44/92. Hence 

we dispose of this O.A. also with the same direction as in 

O.A.No.44/92 viz: we are convinced that the term "Cleaners" 
of the Railway Board letter dt. 16.7.91 

in sub-clause 3(c),/means only Engine Cleaners and find that 

the clarification contained in the Railway Board letter 

dt. 5.2.92 addressed to the General Manager, South Central 

Railway clearly conveys their intention of restricting the 

term "Cleaners" for this purpose only to Engine Cleaners. 

Under these circumstances, we find no scope to inter-

fere and accordingly dismiss the application with no order 

as to costs. 

H 
Nhtoi.................................. 

Court Officer 
I 	 Cictral Administrative Trthun& 
I 	 byderabad Bench 

UrdwaboL  

copy to:- 	 I  
The Heint Director, Establishment, Railway Bgard, G•vt. 
of India, Ministry of Railways, New Delhi. 
The General Manager, S.C.Riy, Rail Nilayam, Secunderabad. 
The Divisional Railway Manager(P) BG/SC, Secunderabad. 
The Senior Divisi.nal Mechanical Engineer(DSL), S.C.Rly, 
Kazipet. 
One cspy to Sri. K.L.aks*!fli Narasimha, advocate, CAT, Hyd. 
One copy to Sri. N.V.Ramana, SC for Railways, CAT, Hyd. 

q-r One spare cepy, 
c. c..ej)tjfrt •O'/L(J) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD. 
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A.Ramakrishna 
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Applicants 

 

Vs. 

1. The it. Director, 
Establishment, 
Railway Board, 
Govt. of India, 
Mm. of Railways, 
New Delhi. 

 

S 

The General Manager, 
S.C.Rly., Rail Nilayam, 
Secunderabad. 

The Divi. Rly. Manager(P) 
BC/SC, Secunderabad. 

The Sr. Divl. Mechanical 
Engineer (DSL), S.C.Rly., 
Kazipet. 	 .. Respondents 

Counsel for the Applicants : Shri K.Lakshmi Narasimba 

Counsel for the Respondents s Shri N.V.Ramana, Sc for Rail 

CdRAM: 

Hon'ble Shri R.Balasubraruánian : Member(A) 

Hon'ble Shri T.Chandrasekhar Reddy : Member(J) 

I Judgment as per Hon'ble Shri R.Balasubrarnanian, 
Member(A) X. 

This application has been filed by Shriy 

10 others under section 19 of the Admin? 
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4tNeW Delhi & 
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CENTRAL ADMINISTRAPIVE TRIBUNAL; HYDERABAD E NCH 	 - 

4JL/4.A./C..A. No, 
R 	

- 
OIGNAL APPLICATION NO? •/( 	OF 1977 	 - 

T PAL ERPP&GAP-tht--Ne. - 	- 

CERT I El CAT E 

Certified that no further action is required to be taken and 
the case is fit for consignment to the Record Roc--i (Decided) 

Dated: 

Counter Signed 	 1 	 - 	 - an. Signatur of the 
Dealing Assistant. 

Section Officer/Court  

pvm. 



Pre-delivery judgment in O.A.No.126/92 

prepared byHon'ble Shri R.Balasubramanian, 

Member(A) for concurrence p1. - 

To 

Hon'ble Shri. T.Chandrasekhar Reddy, 

Member(J). 

2k,) 



/ 

Central Administrative Tribunal 
HYDERABAD BENCH: AT HYDERABAD 

O.A. No. 126/92. 	 Date of Decision 
—.LA-.Ne. 

M.Iylaiah & 10 others 	 Petitioner. 

Shri IC.Lakshmi Narasimha 	 Advocate for the 
petitioner (s) 

Versus 

The Jt. Director, Establishment, Railway Board..Respondent. 
Govt. of India, Miii. of Railways, New Delhi & 3 others 

.jWta.. 	 Advocate for the 
.V R.amana, SC for Railways 	 Respondent (s) 

CORAM: 

THE }ION'BLE MR. R. Bala subrama nian ; Mernber(A) 

THE HON'BLE MR. T.Chandrasekhar Reddy : Member(j) 

Whether Reporters of local papers may be aflowed to see the Judge/ 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of tJi.fjbunal? 
Ile 

 Whether it needs to be circulated, to other Benrher" 

Remarks of Vice Chairman on columns 1, 	'hCre he is not ofl 
the Bench) 

(To be submitted to Hon'ble Vice Chajrjr 
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Secunderabad. 

The Dlvi. Rly. Manager(P) 
sc/sc, Secunderabad. 
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Applicants 

4. The Sr. Dlvi. Mechanical 
Engineer (DSL), S.C.Rly., 
Kazipet. 	 .. Respondents 

Counsel for the Applicants 	Shri ICLakshmi Narasirnha 

counsel for the Respondents : Shri. N.V.Rarnana, SC for Railways 

CORAM: 

Hon'ble Shri R.Balasubramanian Member(A) 

Hon'ble Shri T.Chandrasekhar Reddy : Member(J) 

I Judgment as per Hon'ble Shri R.Ba1asubramanian,,' 
Member(A) 
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in the scale 	Rs.950-1500 before considering the next 

category as 	 ted in the impugned order dt. 15.10.91. 

This 0. 	is similar to 0.A.No.44/92. The facts and 

the issues c erned are the same as in O.A.No.44/92. Hence 

we dispose of this O.A. also with the same direction as in 

O.A.to.44/92 'iz: we are convinced that the term "Cleaners" 
of the Railway Board letter dt. 16.7.91 

in sub-clause 3(c)/means only Engine Cleaners and find that 

the clarifica :ion contained in the Railway Board letter 

dt. 5.2.92 ad ressed to the General Manager, South Central 

Railway clear .y conveys their intention of restricting the 

term "Cleaner" for this purpose, only to Engine Cleaners. 

Under th4se circumstances, we find no scope to inter-

fere and accozfdingly dismiss the application with no order 

as to costs. 

- 	, 
(R.Balasubrananian ) 	 ( T.Chandrasekhar  Reddy 

Member(A), 	 Member(J). 

Dated:  Mrch, 1992. 	teputy Registrar(Judl.) 

Ccpy to:- 	I 

The Hoint tirector, Establishment, Railway Boar5, Gevt, 
of India, t'inistry of Railways. New Delhi. 
The Genera] Manager, S.C.Rly, Rail Nilayam, Secundeç. 
The Divjsianal Railway Manager(p) HG/SC, SecunderaV' 

The Senior Divisional Mechanical Engineer(tS). 'Id  
Icazipit. 	. 
One copy tc Sri. K.Lakshmi Narasimha, advQV 
One copy U Sri. N.V.Ramana, SC for RaiY' 
One spare cpy. 
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